
CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

O-A-NO-1603/2000

New Delhi, this the 9th day of January, 2001

Hon'ble Shri S-A-T, Rizvi, Member (A)

Srnt. Anjali Tyagi,
W/0 Dr. Vinish Gupta
C1 i n i c a 1 P a t ho 1 o g i s t,
Through Attorney
Shri V,P.Gupta,
C"16, Satyawati Nagar
Delhi„

(By Advocoate- Shri Rajeev Sharma)

VERSUS

1.

3„

4,

National Capital Territory of
Delhi Govt_, Through its
Chief Secretary,
Old Secretariat,,
Delhi.

Govt„ of NCT of Delhi,
Through its Secretary,
Ministry of Health,
5, Alipur Road,
Delhi„

Ad mi n i s t r a t i v e 0 f f i c e r ,
Institute of Human Behaviour

& All id Sciences,
G; T. Road, S ha hda ra,
Delhi„

Medi«2a-1 Sttpe r inte nddnt ^
institute of Human Behaviour
& Alli d Sc i e n c e s,
G„T„Road, S ha hda ra,
Delhi„

. Applicant,

, Respondents

(None for respondents)

The learned counsel for the applicant wishes to

withdraw the OA with liberty to approach the appropriate

f- o ru m _

In the circumstances, the OA is dismissed as

withdrawn with liberty to the applicant to approach the;

No costs-a p p r o p r i a t e forum

/sun ii/

/

J i-ry i<^ ^\y
(S.A„T„ Rizvi)

Member (A)


